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RAJU

When the matter was called, it was noticed that the issue pertains to
rebate claim filed under Rule 18 of the Central Excise Rules, 2002. The
impugned order has been passed by the Commissioner (Appeals). In terms of
Section35B (1), the Appellate Tribunal does not have jurisdiction in the cases
relating to rebate of duty of excise on goods, exported to any country or
territory outside India or on excisable materials used in the manufacture of
goods which are exported to any country or territory outside India. In such

cases, the appeals lies before the Revisionary Authority.



E/12817/2013-SM

In view of above, the appeal is dismissed for lack of jurisdiction. The

appellant has liberty to file the appeal before the Revisionary Authority.

(Dictated & Pronounced in the open Court)

(RAJU)

MEMBER (TECHNICAL)
PALAK



